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TN, A9 A TAarg TREa WA
Ffeg=aT

7= feeett, 12 s, 2021

FTM. 327 1(X).—F=T THTT, TAET (F2eAT) Afa=om, 1986 (1986 =7 29) i arer 3 i
IT-GTT (3) FTET W& ITFAT FT TANT Fd g0 AT AT TEHT oF TeRTAN TATFI AT T GATAT ot
FTER=AT Tt .47, 1533(F) ara 14 Fasaw, 2006 (R =08 THF 79979 Iad ATA=AT Fal 147
%) F AT F AT AWT TAHT & TAEC, T AT A= TRFAT AT AT AT
FT.47. 1514(%1) ¥ 5 @, 2018 =, 39 14t & s afésria wva gv e vor afesrsor & ager
TEF THTT TITAH70T, Fgre w7 797 8), Misa Fwwet g, o Freforfera aeeg givr, aorT-

1. AT aqer arfeeT e, qeTT;
TEe T gere, g-Ease e
AT FEretaaerT, =T

2. ot ST TARTOT, AT T
(FraT ) M=oy a=E-Tg-Aee,

4501 GI/2021 (1)
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3. T AT G- AT AT, qTeT q=T
AT, A9 T TAAT TAT (AT,
ERAEEE s

2. wterEr, BT % wemet ST Ted TwAA # o9 ATAIEAT F TR 0 AT F A T A qT 00 F
o o= greor =)

3. wtervr, fagTe TR orfRRAt FT WA FEAT ST U WAt FT T T S SET qre=er §
=2

4. grtgerewr, fagw 71 5 F wefiw fage wow F o 9w o s s arrem afaty (meu)
Fr Frerfrert & arame a7 o= R am

5. e AT, e, e i agrar F we F O e e a9 F arwe ¥/, 1T |9
Froras arrem et (AT e (T =0 zoeF g9=Ta nHeuHt, fEg F27 97 §) F7 BT Fedr g

1. | ST. AT oTH, AT
EENEETEE L ks i B Eara

2. | =T T\ qawT,
T,
3. | Miww FAW, GELD

e, TR TS EF THE,

4. | =T SemHTeA, e
AZALTH (AZTATH) GFaTE

5. AT qoTrT FHATT THETAT, e

T TS TATEHIT,
IEREE IR EPE R NP Ea]

6. | =T T e, GELE
ooty fa=r A,
TATY WIEAT Fiorel, T2AT fHeafa=ma, 12T

7. | o ArEATEA T, I,
RIS
TATERTT, TATTL, T AE AAATT THRAAT (9T,

8. | =T. wrfeT "rgT, T
9. | wEEr—atm, T
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6. TUHEUT [ F JETeT A7 T TATA H TH AT & TR 0 0 & ST a9 67 dJare
T 7= greor =T

7. wwiudy, fgw U gftRt FT R w7 O whea # O F e §r gw St §
FRfE=2

8. umut fAEw amfEE seeTe ® Mgt 9% F1 A T Jeas qouE Aol § qaeeEg 9w
TEEA FT AT FLA AT A TAAEATT TT TE TEAT ST TFHAT & A7 TgHT FT T JIArr Zem

9. f2afF zhera T 5=+ & for

(F) e, e i v, e F gurer «i gee ag Tt w9 5 T B aemeft e
die B af=Trem searasE F Ty aETa g

(@) e, fagme «iw vaeuHt, e F dqee i geey 9O FEEe F e v e oft
Tt F o aatEor auTeT Mt (SArEy), TH = YT ASHT T FA § T 91 e
(M = T aft= T9r H AT, e 47 veEudy, GEw F gwre v G geew 7 G
TRETST e F o wre aerweft TET w' v g AT SAre T Aeqm=t Hw g=e Ay g, v
Rafs #, T U9 gt T et i O A e G 9T Foarre froafFer §

10. fergre Tw=hte, wrfg=or, e 47 vaeusy, e F o e F =7 § F19 F99 F oo G
FFFor 7 FiAeg=T F00 G ag gt adt BT 9 g9 7 s daa aEr,  t\ge 9w
e Teft AT FoAt it A Ut geg graaro oft ¥, Suesy F#Ermm

11. wtersRer, @ i vasuHt, fAgw F aore G geert fi g5 F oo £, amEr 99 9w g
T (g 7157 9917 & Ha9T &% aqare 647 g |

[%. &. 31-11013/36/2008-amT.11(1)]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 12th August, 2021

S.0. 3271(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of
India in the erstwhile Ministry of Environment and Forests, number S.0.1533(E), dated the 14™ September,
2006 (hereinafter referred to as the said notification), and in supersession of the notification of the
Government of India in the Ministry of Environment, Forest and Climate Change, number S.O. 1514(E),
dated the 5™ April, 2018, except as respects things done or omitted to be done before such supersession, the
Central Government hereby constitutes the State Level Environment Impact Assessment Authority, Bihar
(hereinafter referred to as the Authority, Bihar) comprising of the following Members, namely: -

1. Shri Atul Aditya Pandey Chairman;
Professor and Head
Department of Geology
Patna university, Patna

3%

Shri Arun Prakash, IAS Member;
Retired Special Secretary-cum-Director,
Mines and Geology Department, Government of Bihar
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3. Conservator of Forest-cum-Additional secretary, Member Secretary.
Department of Environment, Forest and Climate Change,

Government of Bihar

2. The Chairman and Members of the Authority, Bihar shall hold office for a term of three years from
the date of publication of this notification in the Official Gazette.

3. The Authority, Bihar shall exercise such powers and follow such procedures as specified in the said
notification.

4. The Authority, Bihar shall take its decision on the recommendations of the State Level Expert
Appraisal Committee constituted under paragraph 5 for the State of Bihar.

5. For the purpose of assisting the Authority, Bihar, the Central Government in consultation with the
State Government of Bihar, hereby constitutes the State Level Expert Appraisal Committee (SEAC)
(hereinafter referred to as SEAC, Bihar) comprising of the following Members, namely: -

1. Dr. Gopal Sharma Chairman;
Scientist ‘E’ and officer-in-charge,
Zoological Survey of India,

Gangetic Plains Regional center, Patna

2. Dr. Ramakar Jha Member;
Professor,
Civil Engineering, NIT, Patna

3. Shri Ranjan Kumar Member;
Manager, Project Management Group,
TATA Projects Ltd., Patna

4. Dr. Anshumali Member;
Associate Professor

Environmental Science and Engineering Department,
IIM (ISM), Dhanbad

5. Shri Ajit Kumar Samaiyar Member;
Former Senior Adviser,
Bihar Disaster Management Authority

6. Dr. Bibha Kumari Member;
Department of Zoology,
Maghad Mahila College, Patna University, Patna

7 Shri Mokhtarul Haque Member;
B.F.S.

Adviser, Environment, Forest and Climate Change Department,
Government of Bihar, Patna

8. Dr. Aditya Mohanty Member;
Associate Professor
Central University, South Bihar

9. | Member-Secretary, Member Secretary.
Bihar State Pollution Control Board, Patna

6. The Chairman and Members of SEAC, Bihar shall hold office for a term of three years from the
date of publication of this notification in the Official Gazette.

7. The SEAC, Bihar shall exercise such powers and follow such procedures as specified in the said
notification.
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8. The SEAC, Bihar shall function on the principle of collective responsibility and the Chairman shall
endeavor to reach consensus in each case, and if consensus cannot be reached, the view of the majority
shall prevail.

9. In order to avoid any conflict of interest -

(a) the Chairman and Members of the Authority, Bihar and SEAC, Bihar shall declare as to
which consulting organisation they have been associated with and also the project
proponents;

(b) the Chairman and Members of the Authority, Bihar and SEAC, Bihar shall not undertake
any consultation or associate with preparation of Environmental Impact Assessment (EIA)
Environment Management Plan for a project, which is to be appraised by the Authority,
Bihar and SEAC, Bihar during their tenure; and

(©) if in the past five years, the Chairman or any of the Members of the Authority, Bihar and
SEAC, Bihar have provided consultancy services or conducted EIA studies for any project
proponent, in that event they shall recuse themselves from the meeting of the Authority,
Bihar and SEAC, Bihar in the process of appraisal of any project being proposed by such
proponents.

10. The Government of Bihar shall notify an agency to act as Secretariat for the Authority, Bihar and
SEAC, Bihar and the Secretariat shall provide all financial and logistic support including accommodation,
transportation and such other facilities in respect of all their statutory functions.

11. The sitting fee, travelling allowance and dearness allowance to the Chairman and Members of the
Authority, Bihar and SEAC, Bihar shall be paid as per the rules of the State Government of Bihar.

[F. No. J-11013/36/2008-IA.II(T)]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.
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